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Smte. Y.B.Sarojini has filed this 0.A.

{ % being aggrieved by the delay that has taken

’ L{l97 place in revising the amount of family pension

payable to her on the recammendation of the Sth

pay commission. Accepting the recommendation of

‘ vk )
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i the 5th pay Conmmission, the Governmeént of India

i ,{,e/m/v;’}y\ t Ministry of Personnel Public Grievance and
ﬁ @__,{Mcé Pension had, by their order dated 10.02.98
.. Ry (Annexture-A-7), notified the decision of the

Government that the Pension/family pension of
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were in receipt of pension/family pension.
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as on 01,01.86 under Liberalised Pension Riles,

1950/CCs(Pension Rules, 1972) would he entitled

to notional fixation of their pay as on 01.01.961
by adopting the same formula as for the serving ‘
employees and theredfter for the purpose of
consolidation of their pension/family pension as
on 01,01.36 alike those who have retired on or
after 01.01.36. The grievance of the petitioner
is that the Respondents have not taken any
action to revise her family pension, although
she had subnitted an application to the Senior
Divisional Personnel Officer, South Eastern

A 16t A,
Railway(Settlement),KharagpuE: She has therefore
approached the Tribunal with & prayer to issue
direction to the Respondants to update the faqil:
pension payable to her as pet riles and make
payment of arrears thereof with interest at the
raﬁe of 18% per annum.,

. 2. The Respondents by filinc a counter have
explained the delay ih revising her family
pension. The delay was caused because of &
laege number of cases of @ensioners numbering
about 7000 pension/family pehsion casegrgéd’to
bé reviewed., The delay also occurred on accCount
of the fact that revision of pension/family
pension in respect of running staff(her deceased

hqsband belonsed to this category) had to await

the final decision of the Railway 3o0ard regardin

lcounting of running allowance for the nirposs of

pension and that the decision was received only
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been @ffected into the Bank account E‘Or the'

Aby the Ld. Counsel for the Respondents,

apolicant, by their letters dt. 23.10.02 and
31.10.03. It has also been disclosed by them
that the applicant was informed of the same
vide letter dt. 15.%.04 and the Personnel
Inspector w:s deputea to her resideng_e,,,'ﬁo hand-
over a copy of the PPA., They have o;j’ﬁosed the
prayer of the applicant for payment of int_:erést
3. I have hearc.i the Ld.Counsel for boﬁl:i" ‘
the sid:ss. The Ld. Counsel foxf the applicant
repeatedly stressed the point that delay of
four yeary*was too long a pefiod and the
applicant, who is a poor pensioner. is encitled
to be compensated for the delay. On the other
hand, the Ld. Counsel for the Respondents
drew my notice to Rule 87(4) of Railway
Pe:nsion Rules, 1993 and submitted that no
interest on the arrears of gratuity is payable.
- 4, I have carefully considered the argu-
ment of both the sidés with recard to the delay
caused in payment of revised pensiorxar§ benefit
to the applicant. Admittedly, there was delaj{ ‘
in effecting paym;-nt. Howevér, as the Rules <
do not provide for payment of interest on i
gratuity, the claim of the applicant to that

extent is not tenable.However, regarding

payment of interest on pension.as disclosed
W o baen olicliaed

.’Eﬁei
had to revise about 7000 pre 1936 cases which
involved lot of clerical work and €or this
work no extra hand

additional -as sanctioned

N
by the government. Thefe-ms—n?%r-ée—a-nj doubt

that the task at hand was not simple ,that

some delap was not avoidable. However, that
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does not make a case for payment of interest
on pension because revised pension wasS not

a pre-determined condition of service. It

is also not the case of the applicant that

delayt was caus=d due to malice, Hence, no
case of civil liability is made out.,

S. In view of the foregoing, I am unable
to persuade myself to grant the relief of
payment of interest on the arrear of pension.

This 0O.A. is disposed of accordinaly.No
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